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(c) whether an" Amencan agency' has 
been inVited for pr,)vldlng financial ass s-
tance for the establishment of this proJect, 

(d) If so, the details thereof and 

(e) the time by which the construction 
work IS hkely to be !'tarted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI) (a) and (b) TI1e dedthl Hydro elect'le 
ProJect, also known as Gangavall Stage lof 
Karnataka, was cleare-j from environment 
angle by Ministry of Envlrol']ment & Fore<;!s 
on 20 2 1979 stlpulatl~~ a number of safe 
guard measures whch are to be complleo 
with by the project authorities Meanwhile 
since 'here IS a changE' II'] the ~ope of the 
proJect, Mlnsltry of :nvlronmen' & Fores's 
have requested tl'e ~ tate authorities to S..JOl"lit 

the revised project report So fa' th", revised 
report has not been ft..r"l!:hed b~ the State 
authorities to Mon.s'ry of EnVlfon'11ent and 
Forests 

(c) to (el Memo zrdvr of UndE'rSlanO 
109 has been 'ilgned betwgen Ca 1'1I'1eSS 
InternatIOnal Povo.er Corpcraloc n (USA) nad 
Government of l(arnataJ..a In August 1992 
for executIOn of the Prc Ject 

[ Trans/atlon) 

Tehn Dam project 

2141 StiRI NITISH '\vMAR 
OR MAHADEff'AK SINGH 

SHAK'rA 
MAJ GEN (RETD) BHUW,,\N 

C HANDF' A KH "NDURI 
SHRI FlJlJ vE:fH ~1:,3H 

win the Mlrlster 01 f ,)\"v:::R btl t-'.eased 
to state 

(a) whether the 1 f hi I Da r Propct h3<' 

since cee" cleared from the enVironmer 
point of View, 

(b) If so, whether the work on the project 
has been resumed, 

(c) If so, the amount spent on the project 
dUring 1991-92 and as on November 30, 
1992 

(d) whether RUSSia has offered to fl-
"a'1ce the project and 

(e) II so. the details thereof IndlCatmg 
the anOU'1t lik.ely to be received from RUSSia 
for the proJect? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRJ KALP NATH 
RAI) (a) The tehn Project was cleared by 
t,-llnlsltryof E"wonment & Forest In July 90 
wl'h certain conditions 

(b) Rehabilitation works and otfJei mira-
structure aC'lvltles are proceeding as 
p'a'1ned Construction work on the dam site, 
WOJld be res,,"led after the Government s 
appraisal IS accorded 

(c) AsumofRs 78 99croreswasspent 
on the Project dur·rg 1991-92 and a sum of 
Rs 74728 cro'es (provls'onal) has been 
spert a3 on :-'0'1 30, 1992 

(j) and ,. I The RJsslans have eVinced 
Interest In th", 1'11p,eme'ltatlon of Tehn Dam 
?roJe ... --t Hov,,:,\€) no detailed ofler IndUd-
1" I,nanc.ng pal..." age I'as been received 

[EnglJsh] 

Private Sector partIcipation in T.V 
Channel 

2'42 :;''i~IPAWAt-.I<..LlM\R[lANSAL 

S~8j J ',rJo\8DIIN ~JISRA 
SHfl fit, il KISHORE SINGH 
SI-lRI MADAN LAL KHURANA 
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SHRI GURUDAS KAMAT: 2. DEFINITIONS: 
SHRI M.V.V.S MURTHY: 
SHRI SUDARSAN In this scheme, unless the context 

RA YCHAUDHARI: otherwise requires-

WilltheMlOisteroflNFORMATIONAND 
BROADCASTING be pleased to state: 

(a) whether the Government have 
decide to give rights of broadcastingltele-
casting of F.M. Band of all India RAdio and 
Metro Channel of Doordarshan to the private 
sector; and 

(b) if so, the details of terms and condi-
tions laKl.down in this ,egard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIHJA 
VVAS): (a) and (b). Government have 
decided to allot time slots on the metro 
channels of Doordarshan and FM channels 
of All India Radio in Delhi, Bombay, Madras 
and Calcutta to private producers. The 
Scheme and its details are given in the 
attached statement. 

STATEMENT 

T1HI Schsme of AJIoImenl of lin» sIol. on 
the Metro Channels of Doordarshan and 
FAA Channels of aI/india Radio in Delhi, 

Bombay. Madras B".d Calcutta 

1. SHORT TITLE AND COMMENCE· 
MENT: 

(i) 'Channer means Television or F .M. 
Radio Channel in metropolitan cities of 
Delhi, Bombay, Mad,as and Calcutta. 

(ii) 'President' means President of 
India. 

(ii) 'GcMamment' means Ministry of 
Information and Broadcasting 01 the 
Central Government. 

<iY) "Councir means Broadcastirlg 
Council of India 

(v) 'Chairman' means Chairman of 
the Broadcasting Council 01 India. 

(Vi) 'Member' means Member 0I1he 
BroadcasIing Council 

3. BROADCASTING COUNCIL: (See 
at page 7·"') 

There shaI be • BroadcasIing Council 
comprising • Chairman and eight cIher 
rmNnbers wtUch shaI be 8ppOineed by the 
GoYemmenI bJ issue d noIificaIion in the 
Official Gazatla. The Chairman shall be a 
person of stature and eminence. Of the oIhe, 
members 0inId0, General, Dootdarshanl 
All india Radio, Engineef-in-Chief. Doof-
da,shantAlIndia Radio and. repr...u-
tive 01 Minisrry d lnIorrnarion and BIoad-
casting wit be e.-officio members. Other 

(a> This Scheme may be called the members, shaJI be drawn hom amongst 
Scheme for allotting time slots on the media persons. authors, pIaywrighIs, per-
Metro Channels of Doo,darshan and forming artists and fim personailies 01 staI-
All India Radie; (t') II shaH come ink;; ure and eminence with knowledge and ex-
force with ImmedIate effect. pettise of electronic mecla. 

----------------~---------------------------
(·Note: When matters ,elating 10 Doordarshan are beingdeliberld8ct, 00: Daordarshan 

and Enginoor-In-CI-Iof, Doordarshan would be members. Ucewise when matten relating 10 
AIR are 1x:1n9 deliberated OG: All India ~ and i::ngII188f-in-chief. AI India Radio would 
be memoors) 
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4. TENURE OF THE COUNCL: 6(li) DIRECTIONS BY THE GOVERN-

The Council shall have a tenure of 3 
years from the date ')' i+es formation or till a 
new Council is appoi ... ted. Vacancies of 
Chairmen end the members shall De filled up 
only for the unexpired part of the tenure of 
the Council. 

5. TERMS AND CONDITIONS OF 
MEMBERS· 

Chairman ana members other than ex-
OffiCIO members wl~1 he paid travelling and 
daily allowance as applicable to members of 
the high-powered ccrrmlttee as laid down by 
the Central GovernmeTlt from time to time. 

6.(1) FUNCTION OF THE COUNCIL: 
The Council she'll perform the follow-

ing functions: 

(a) InVite applications by Issue of 
public notice from Individuals who should be 
Citizens of India/companies with majority 
Indian shareholding/partnership firms all of 
whose partners should be citizens of India 
for the purpose of allotment of time slots on 
the televiSion/radio channels. 

(b) Issue licen( e and allocate suitable 
time slots for the pr:.l£,rammes on the chan-
nels of AIR Doordarsilan. 

(c) Review the programmes telecastl 
broadcast by the licencees. 

(d) Consider, d3Clde and take action for 
suspension/revocation of Itcence. 

(e) Decide the ql'ality parameters for 
he programmes on the channels. 

MENT: 

Government will have the power to is-
sue directions and lay down policy guide-
lines in respect of this Scheme from time to 
time and the Council sliall be ameanable to 
such directions and guidelines. 

7. EliGIBILITYCRITERIA FOR LICEN-
SEES: 

The producers interested in obtain-
ing a licence under this Scheme should meet 
the following criteria: 

(a) Should be a citizen of India (for 
indlvlduals)/company with majority Indian 
shareholding/partnership firm all of whose 
partners are citizens of India. 

(b) Should not have been declared as 
insolvent or convicted in a criminal case. 

(c) Should produce !.ufficient evidence 
of sound financial standing, 

(d) Must confirm in writing, willingness 
to abide by the guidelines speit out in this 
Scheme. 

(e) Should furnish a written undertaking 
to conform to all the conditions specified in 
the licence or any subsequent directive of 
the Councilor Government. 

(f) ApplICants interested in news/news 
,elated programmes must no! be owning any 
rewspaper/magazine in circulation in the 
area covered by the channel for which appli-
cation 15 made. 

(f) Act as the forum for redressel of (~) Applicants should ndve jJroven track 
:omplaints/gnevances In respect of the .ecord In producing telsvlSl{;rvrao,o pro-
)rogrammesteleca!'\tbroadsastbythellcen- grammes feature films, Video fdms,video 
;ees llTlder thiS sc!->cme. l"lag:lZInp s. documentaries etc 
.- - ('Note: Deleted Vide Publ.c Notice No. S/1/v2:I·;f·;C -(j~i~d 27.10.92). --------
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Anything affecting the integrit) 8. APPLICATION FOR LICENCE: (7) 

The Council shall invite applications from 
parties desirous of alkltment of time slots on 
the second channel by giving a public notice 
at appropriate intervals. Such applicants shall 
oay a sum of Rs. 1000/- as processing fee. 

9. ALLOCATION OF TIME SLOTS: 

The Government shall indicate from time 
to time to the Council the availability of time 
slots on the relevant channel forthe purpose 
of this Scheme. The Council shall allocate to 
the successful applicants the appropriate 
time slots on relevart channels. The Council 
shall oversee through AIAlDoordarshan the 
adherence to the stipulated technical para-
meters for ensuring national radio frequency 
management. 

10. GUIDELINES GOVERNING 
THE PROGRAMME.> PUT OUT UNDER 
THIS SCHEME: 

(i) Tne programmes shall not violate the 
AIR Broadcast Code which prohibits the 
following: 

(1) Crrticism of friendly countnes; 

(2) 

(3) 

(4) 

(5) 

(6) 

Attack on religions or communi-
ties; 

Anythillg obscene or defama-
tory; 

Irlcrtement to violence or any-
thing against maintenance of 
law & order; 

·Anything amounting to con-
tempt of court; 

Aspersions against the integrity 
of the Pre:;ident and Judiciary; 

of the Nation; and. • 

(8) Criticism by name of any per· 
son. 

(il) The licensee will fully confirm to thE 
advertisement code which are applicable Ie 
All India Radio and Doordarshan and Ie 
future modifications therein. 

(iii) The programmes shall conform Ie 
the provisions of Section 5 (b) of the Cinema· 
tograph Act, 1952 and guidelines issued 
thereunder for film certification by the Gov· 
ernment from time to time. 

(iv) The prog~ammes should not infringe 
the provisions of the Copyright Act. 

('II) The channel must carry at least 
twenty percent of its broadcasting time. 
programmes considered by the Council to 
be socially relevant and necessary fordevel-
opmental purposes. 

(vi) The channel shall carry such pro-
grammes of importance to the Nation as may 
be directed by the Government from lime to 
time. This would include Addresses to the 
Nation by the President and the Prime Min-
ister. 

(Vii) The programmes broadcast by the 
channel should not be the means for further-
ence of the interests of any political party. 

(Viii) During election time, 10 respect of 
broadcast by or about political parties, the 
channel shall confirm to the guidelines is-
sued by the Election Commission of India. 

(ix) While dealing with any matter of 
contro.versy, the programmes shall present 
all points of view in a fair and impartial 
manner. 
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11. QUALIN RATING: 

The Council shall periodically review 
the programmes put out by the licensees 
based on the quality parameter determined 
by it. Licensees whose programmes are 
found to be below the threshold both in terms 
of contents and technical parameters shall 
be asked in writing. to effect the necessary 
improvements in their programmes. The 
track record of licensees in terms of the 
quality of their programme would form an 
essential criteria at the time of considering 
renewal of their licence. The Council shall 
also publish periodically the resuhs of this 
evaluation of the quality of the programme. 

12. REDRESSAL OF GRIEV-
ANCE: 

The Council on receipt of a written 
complaint from an individual or Institution 
agalOst any particular programme put out by 
a licensee under thi~ Scheme shall examine 
it. in (''Jnsultation with the licensee, if consid-
ered necessary, and take appropriate cor-
rective action if the complaint is slJstained. 
The Council may direct the licensee to broad-
cast its findings and if I'lecessary, take action 
to suspend/revoke the licence. 

13. SUSPENSION/REVOCA-
TION OF LICENCE:: 

The Council mayan repeated in-
fnngement of the guidelines for programmes 
by the licensees. or on account of the non-
compliance with the cc ndltions specified in 
the licence. suspend or revoke the said 
licence. However. unl9ss immediate sus-

decision communicated to the licensee. 

14. RENEWAL OF LICENCE:: 

The Council shall initiate action for 
deciding on the renewal of any licence is-
sued under this Scheme six months prior to 
the expiry of the period specified in the 
licence. The Council shall take a decision in 
the matter on the basis of the following 
criteria: 

(a) Performance of the licensee dur-
ing the period of the existing licence. 

(b) Quality rating of the programmes 
produced by the licensee. 

(c) Proposals on similar theme/sub-
ject received from other companies. 

(d) Need for a particular programme 
In the overall programme requirement of the 

channel at a given time. 

15. CONTROL OF 11-lE CHAN-
NELS BY GOVERNMENT:: 

In the event of war or natural clamity 
the Government may, in public interest, 
through an order, take over the control and/ 
or management of all broadcasting under 
the licences issued under this Scheme. 

16. LICENCE FEE: 

The amount of licence fee payable by 
the licensee shall be as determined by the 
Government from time to time. 

17. REMOVAL OF DOUBTS: 

Where a doubt arises as to the inter-
pretation of any of the provisions of this 
Scheme, the matter shall be referred to the 
Government for decision. 

pension/revocation of the licence is consid-
ered essential in public Interest. the licensee 
shall be informed in writing about the in-
fringement of the prcilramme guidelines/ 
conditions of the lic£>nca. and given 15 days 
time to furnish his explanation. This explana-
tion will be examined by the Council and its 

~------------------------------------
( ••• Since renamed "Air Time Committee of India"/Committee" vide Public Notice No. 81 

1 f92-PBC dated 6.11.1992). 




